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Monday this the 11thcay of November, 1896
_ CORAR | \
HON'BLE MR. JUSTICE CHETTUR”SANKARAN NAIR, CHAIRMAN
| HON'BLE NR¢ S.P. BISUAS ADNINISTRATIVE NENBER
 Smte Manohar Bala Ahluualia,_ "
¢ W/o Shri Om prakash Ahluualia,
i R/o C.379, East Kiduai NagaT, ' '
New Delhio - . . ) oeoce Applicant_\
(By Advocate'hr;“U.SrivaetaVa)
R ' . ’ ’ ' . ,. S ‘VS..
1. Union of India "through. Secretary,
: fMinistry of Railuay;s Railuway Board,
Rail Bhawan, New Delhi.
2, The Chairman, Ralluay ‘Board, Lo
Rail Bhauan, Neu Delhi. : )
2. Shri V.P.Verma, Telephone Officer, =
Railuay Board Rail Bheuan, New Delhi,
4, The Director, Telecom,. }
o . Rai lway Board, Rail Bhawan,
~ Neu Delhi, | .
| 5, The Joint Secretary, Railway Board,v ST
1. Rd 1l Bhau"an, New Delhio : 'TEX) Respondents ;
| - » : . ‘ . .
? (By Advocate MroV.SeRe Krishna)
. _ The application having been heard on 11, 11,1996,
' o . - the: Trlbunal on the same day delivered the followings
\ | O RDER
! CHETTUR SANKARAN NAIR(3), CHAIRMAN ,
% Appllcant, a Telephone Dperator approached ‘i
; [ 'thls Tribunal complaining of sexual harassment by
i one of her superior officereo We issued*notice and
; respondents appeared, They have a different story
: \to tell, We do not propose to go into all these
‘ mattere as. learned counsel on instructions from applicant
\
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_gubmits that she nan be givbn,a posting in the Neu

Respondents may post her in the New Delhi Raihay

" forthuwith,

submitted that applicant willbe satisfied,for thg

ptesent if she is given 2a poeting anywhere other than under

her . superior of ficer Shri Vermao Respondents’ counsel

Delhi Railuay Station retaining her.lien in the

parent department for all purposes including promotion.

Station on the understanding aforesaid provided . \
there is no other. 31milar post available in the |
present place of uork under an officer other than
Shri Verma. The ascertainment uill be}made within

four days from today and appropriate orders passed

2. \e dispose of the application without
exp:essing any opinion on the merits of ths other:
contentions. No costsoe |

Dated the 11th November, 1996,
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, SP,BISWAS CHETTUR SANKARAN NAIR(J)
ADMINISTRATIVE MEMBER ~ CHAIRMAN
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